Central Electricity Regulatory Commission

(Legal Division)

Advance Hearing Schedule for the month February, 2023

Date, Day & Time S. Petition No. Petitioner Subject in Brief

No.
7.2.2023 1. 190/MP/2022 NTPC Petition under Sections 79(1)(a) and 79(1)(f) of the
Tuesday Electricity Act, 2003 read with Clause 10.2.2 of the
At 10.30 A.M. Power Purchase Agreement dated 31.3.2016 (On
Miscellaneous admission).
Petitions 2. 197/MP/2022 PGCIL Petition under Section 79 (1) (c) and (d) of the Electricity

Act, 2003 read with the applicable provisions of the
CERC (Terms and Conditions of Tariff) Regulations,
2014 seeking recovery of IDC & IEDC for the period from
31.8.2016 (On admission)

3. 224/MP/2022 PCKL Petition under Section 79(1)(f) and 79(1)(k) of the
Electricity Act, 2003 read with Regulation 13(11) of the
CERC (Sharing of Inter-State Transmission Charges and
Losses) Regulations,2020, Procedure No.5.12 of NLDC’s
Procedure for Computation and sharing of Inter-State
Transmission System Charges and Regulation 111 to
113 & 115 of CERC ( Conduct of Business Regulations)
1999 for directions to NLDC to implement the provisions
of Sharing Regulations 2020 and detailed procedure and
to exclude the quantum of PCKL share in UPCL, which
is drawn through State Transmission Network from the
total LTA considered for computation of ISTS charges
and losses(On admission)

4, 225/MP/2022 NTPC Petition under Section 79(1)(a) of the Electricity Act,
2003 read with 76 and 77 of the CERC (Terms and
Conditions of Tariff) Regulations, 2019 praying for
declaration of Deemed Availability for the period from
10.5.2021 to 22.6.2021 in respect of Rihand Super
Thermal Power Station Stage-ll (2x500 MW) (On
admission)

5. 228/MP/2022 HPEL Petition under Regulation 17(12) of the Central
Electricity Regulatory Commission (Power Market)
Regulations, 2021 and under Regulations 54, 55 and 56
of the Central Electricity Regulatory Commission
(Power Market) Regulations, 2021 seeking additional
time period in order to meet the compliances set out
under Regulations 17 of the Central Electricity
Regulatory Commission (Power Market) Regulations,
2021(0On admission)

6 379/MP/2022 PXIL Petition under Section 66 of The Electricity Act, 2003
read with the Regulation 25 of the Central Electricity
Regulatory Commission (Power Market) Regulations,
2021 for approval of introduction of the single sided
reverse auction and single sided forward auction for
renewable energy certificates at Power Exchange India
Limited (On admission)

7. 42/MP/2023 CTUIL Petition under Section 79(1)(c) of the Electricity Act,
2003 seeking appropriate directions for the mode and
manner for compliance of direction issued by the
Hon'ble Appellate Tribunal for Electricity in its
Judgment dated 6.10.2022 passed in Appeal
N0.196/2019 and Appeal N0.73/2018 (On admission)

8. 141/TT/2015 PGCIL Approval of transmission tariff for MB TPS (Anuppur)-
Jabalpur Pooling Station 400 kV
D/C (triple Snowbird) line, under Transmission System
for connectivity of MB Power (M.P.) Limited in Western
Region for tariff block 2014-19 under Regulation 86 of




Central Electricity Regulatory Commission (Conduct of
Business) Regulations, 1999 and Central Electricity
Regulatory Commission (Terms and Conditions of
Tariff) Regulations,2014. (Remanded by APTEL)

140/MP/2022

NTPC SPCL

Petition under Section 79 of the Electricity Act, 2003 as
read with Regulation 111, 113 and 119 of the CERC
(Conduct of Business) Regulations, 1999 seeking
compliance of the orders dated 1.10.2014 and 19.2.2016
passed in Petition No. 53/MP/2012 and 462/MP/2016
and/or Section 142 of the Electricity Act, 2003

10.

87/MP/2022

FBTL

Petition under Sections 79(1)(c), 79(1)(d), 79(1)(f) and
79(1)(k) of the Electricity Act, 2003, read with Articles
11, 12 and 16 of the Transmission Services Agreement
dated 10.01.2018, seeking declaration, extension of time
period for achieving CoD of the Project and
compensation on account of occurrence of force
majeure and change in law events, and other
consequential reliefs.

11.

353/AT/2022

SECIL

Petition under Section 63 of the Electricity Act, 2003 for
adoption of tariff for the Wind Power Projects (Tranche-
XIl) connected to the inter-State Transmission System
(ISTS) and selected through competitive bidding
process as per the guidelines of the Government of
India

12.

85/MP/2022
alongwith
I.A.N0.24/2022

PSPCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions regarding the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for urgent listing and seeking
interim reliefs).

13.

123/MP/2022

HPPC

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited.

14.

246/MP/2022
alongwith
I.A/Dy.393/2022

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions with regards to the Power Purchase
Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application for interim reliefs).

15.

131/MP/2022

JPL

Petition seeking implementation of Order dated
07.01.2022 in Petition 283/MP/2019 and for directions to
the Respondents to make payments towards additional
expenditure incurred / to be incurred on account of
increased auxiliary consumption, O&M expenditure,
consumption of raw material & waste/contaminated
water disposal cost and additional working capital costs

16.

38/MP/2022

KSKMPCL

Petition under Section 79(1)(f) of the Electricity Act,
2003 for adjudication of disputes arising under the
Power Purchase Agreement dated 31.7.2012 between
the Petitioner and the Respondents.

17.

82/MP/2021

SPDCTL

Petition under section 79(1)(f) of the Electricity Act,
2003 for directions on illegal claim of Rs.66.31 Crores
towards the transmission charges for the period 16th
June 2013 to 13th August 2013 and capacity charges for
the period 16th June 2013 to 26th July 2013 including
late surcharge fee by illegal invoking Letter of Credit by
M/s KSK Mahanadi Power Company Limited for the
period without supplying power to the petitioners.

18.

145/GT/2019

NTPC

Petition for approval of tariff of Lara Super Thermal
Station (1600 MW) for the period from anticipated date
of commercial operation of Unit-l (i.e.15.5.2019) to
31.3.2024.

19.

79/MP/2022

MSEPL

Petition under Section 79 of the Electricity Act, 2003
read with the relevant provisions of the Agreement for
Long Term Access without System Strengthening dated
11.9.2020, the Power Purchase Agreement dated




3.7.2020 and the other applicable laws inter alia seeking
direction to the Respondent Nos. 1 and 2 to extend
and/or defer the commencement of the Petitioner’s
Long-Term Access to coincide  with the
revised/extended Scheduled Commissioning Date of the
Petitioner’s 300 MW Solar Power Project under the
Power Purchase Agreement dated 3.7.2020.

20.

166/MP/2021

NTPC

Petition under Section 79 (1) (a) and (f) of the Electricity
Act, 2003 read with Regulation 7 of the Central
Electricity Regulatory Commission (Indian Electricity
Grid Code) Regulations, 2010 (IEGC) for payment of
Compensation of De-gradation to the Petitioner.

21.

154/MP/2021

NTPC

Petition under Section 79(1)(a) of the Electricity Act,
2003 read with Regulation 76 and Regulation 77 of the
Central Electricity Regulatory Commission (Terms and
Conditions of Tariff) Regulations, 2019 praying for
declaration of Deemed Availability for the period from
1.4.2020 to 30.4.2020, in respect of Ramagundam Super
Thermal Power Station, Stage-Ill (500 MW).

22.

71/MP/2019

SPL

Petition under Section 79 of the Electricity Act, 2003
read with statutory framework governing procurement
of power through competitive bidding and Power
Purchase Agreement dated 7.8.2007 executed between
Sasan Power Limited and the Procurers for
compensation and restoration of project economics due
to unprecedented, unforeseen and uncontrollable
depreciation of the INR vis a-vis USD pursuant to
Hon’ble Appellate Tribunal for Electricity’s Judgment
dated 18.1.2019 in Appeal No. 202 of 2016 (received by
ways of Remand).

23.

188/MP/2019
alongwith
I.A.No.66/2019

PTCIL

Petition under Section 79(1)(f) of the Electricity Act,
2003 for adjudication of disputes arising out of and in
relation to the Power Sale Agreement (PSA) dated
15.9.2006 between erstwhile Punjab State Electricity
Board, i.e. the predecessor of Punjab State Power
Corporation Ltd. (PSPCL) and PTC India Ltd. (PTC) for
purchase of 340 MW of power from 1200 MW Teesta-lll
Hydro-electric Project of Teesta Urja Ltd. (TUL),
pursuant to the Power Purchase Agreement (PPA) dated
28.7.2006 between PTC and TUL and the Bulk Power
Transmission Agreement (BPTA) dated 4.6.2010 signed
between Power Grid Corporation of India Ltd (PGCIL),
PSPCL, other DISCOMs of Uttar Pradesh, Rajasthan &
Haryana and PTC( Interlocutory application for interim
directions).

9.2.2023

Thursday

At 10.30 A.M.
Transmission Tariff
Petitions

240/MP/2022

TPDDL

Petition under Section 79(1)(a), (b) & (f) of the Electricity
Act, 2003 read with Regulation 17 of CERC (Terms and
Conditions of Tariff) Regulations, 2019 owing to
completion of 25 years of operations from Commercial
Operations Date of NTPC’s three (3) Gas Power Stations
Namely Anta, Auraiya & Dadri (On admission)

242/MP/2022

PGCIL

Petition for in-principle approval for incurring Additional
Capital Expenditures (ACE) during 2019-24 block
towards replacement of Transformers /Reactors under
clause 25 (2) (c) of the CERC (Terms and Conditions of
Tariff) Regulations, 2019(On admission)

306/MP/2022

UPCL

Petition under Section 19 of the Electricity Act, 2003
read with Regulation 20 of the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for grant of Trading Licence and other
related matters) Regulations, 2020 inter alia seeking
punitive action against and revocation of trading license
of M/s Kreate Energy (I) Pvt Ltd (On admission)

356/MP/2022

MBP(MP)L

Petition under Section 79(1)(f) of the Electricity Act 2003
seeking declaration/ approval of Change in Law events
and compensation on account of increase in cost of




251

power generation by MB Power (Madhya Pradesh)
Limited due to mandatory blending of domestic coal
with imported coal in compliance of the directives
issued by Ministry of Power, Government of India,
which constitute as Change in Law event in terms of
Article 21 of the Agreement for Procurement of Power
dated 18.05.2022(0On admission).

377/MP/2022

BKTL

Petition under Sections 79 of the Electricity Act, 2003,
read with Articles 11, 12 and 16 of the Transmission
Services Agreement dated 23.4.2019, seeking extension
of time period for achieving CoD of the Project and
compensation on account of occurrence of force
majeure and change in law events, and other
consequential reliefs, and for seeking recovery
transmission tariff/ charges from the Respondent No. 1,
on bilateral basis, from 4.9.2021 till 3.10.2021, in terms
of Regulation 13(12) of the CERC Sharing Regulations,
2020 (On admission)

108/TT/2016

TPTL

Petition approval of transmission tariff of 400 kV D/C
Teesta lll-Rangpo Section upto LILO point at Rangpo for
2014-19 (Received by way of Remand for the APTEL).

88/TT/2017

MPPTCL

Petition for determination of transmission tariff for FY
2014-15 to FY 2018-19 of the Transmission Lines for
belonging to the Petitioner (MPPTCL) conveying
electricity as ISTS lines, for inclusion 11 Nos. 400/220KV
lines in computation of Point of Connection,
Transmission Charges and Losses in accordance with
the CERC (Terms & Conditions of Tariff) Regulations
2014 and (Sharing of Inter-State Transmission Charges
and Losses), Regulations, 2010 (Received by way of
Remand) .

112/TT/2017

RVPN

Petition for determination of tariff for the year 2014-15,
2015-16 and 2016-17 in respect of RVPN owned
transmission lines / system connecting with other
States and Intervening transmission lines incidental to
inter-State transmission of electricity for Inclusion in the
POC (Received by way of Remand) ..

215/TT/2017

RVPN

Petition for determination of tariff for the year 2017-18 in
respect of RVPN owned transmission lines/system
(Received by way of Remand).

10.

141/TT/2015

PGCIL

Petition for approval of transmission tariff for MB TPS
(Anuppur)-Jabalpur Pooling Station 400 kv
D/C (triple Snowbird) line, under Transmission System
for connectivity of MB Power (M.P.) Limited in Western
Region for tariff block 2014-19 (Remanded by APTEL)

11.

82/TT/2022
alongwith
I.A.N0.13/2022

MSETCL

Petition for truing up transmission tariff for 2014-19
Tariff Block and for determination of transmission tariff
for 2019-24 Tariff Block for in respect of Maharashtra
State Electricity Transmission Company Limited
(MSETCL) owned Transmission Lines/System
conveying electricity to other States (Interlocutory
application for condonation of delay).

12.

134/MP/2021

NER-IITL

Petition under Sections 61, 63 and 79 of the Electricity
Act, 2003 read with the statutory framework and Article
11 and Article 12 of the Transmission Service
Agreement dated 27.12.2016 executed between NER-II
Transmission Limited (Petitioner/ NER-II) and its Long-
Term Transmission Customers for inter alia claiming
compensation due to Changes in Law and seeking an
extension to the scheduled commissioning date of the
relevant elements of the Project on account of Force
Majeure events.

13.

41/TT/2022

PGCIL

Petition for determination of transmission tariff from
DOCO to 31-3-2024 for Asset I- 420 kV, 1 X 80OMVAR, 3-
Ph Bus Reactor in existing GIS bays at 400/220 kV Misa
GIS Sub-station (Extn.), Asset ll- 2 nos. 132 kV line bays




at Biswanath Chariali Sub-station (for termination of
Biswanath Chariyali Itanagar (Arunachal Pradesh) 132
kV D/C (Zebra Conductor) line- line under TBCB) and
Asset llI- 2 nos. 400 kV (GIS) bays at Silchar and 2 nos.
400 kV (GIS) bays along with 2x80 MVAR Switchable
Line Reactors at Misa for 400 kV D/C (Quad) Silchar-
Misa Tr. line (Line under TBCB scope) under Project
"POWERGRID works associated with North Eastern
Region Strengthening Scheme-ll, Part-B (NERSS-II-B)"

14.

167/TT/2022

PGCIL

Petition for determination of transmission tariff from
DOCO to 31.3.2024 for Transmission Assets under
Project "POWERGRID works associated with North
Eastern Region Strengthening Scheme-V.

15.

701/MP/2020

SPICCPL

Petition under Section 79 of the Electricity Act, 2003
seeking declaration that the Transmission Service
Agreement dated 28.8.2019, Transmission Connectivity
Agreement dated 5.3.2019 and Long-Term Access
Agreement dated 28.8.2019 are rendered impossible to
perform and thereby void and directions to restrain the
Respondent from invoking the bank guarantees and
return the same to the Petitioner.

16.

63/MP/2020

BALCO

Petition under Section 79(1)(b) and 79 (1)(f) of the
Electricity Act, 2003 for claiming extension of
Scheduled Delivery Date on account of force majeure
events falling within the scope of Article(s) 3.1, 3.4.3, 4.7
and 9 of the Power Purchase Agreement dated
23.8.2013 read with the addendum dated 10.12.2013
executed between the Petitioner and the Respondent
No.1(TANGEDCO).

17.

72/MP/2020

SBE3PL

Petition under Section 79 (1) (b) read with Section 79 (1)
(f) of the Electricity Act, 2003 for approval of Change in
Law; and consequential relief(s) to compensate for the
increase in capital cost and associated costs due to (a)
introduction of the Central Goods and Services Tax Act,
2017, the Integrated Goods and Services Tax Act, 2017
and the State Goods and Services Tax Acts enacted by
respective states and (b) imposition and introduction of
Safe Guard Duty on the import of solar cells (whether or
not assembled in modules or panels) by way of
Notification No0.01/2018- Customs SG dated 30.7.2018
issued by the Department of Revenue, Ministry of
Finance, in terms of Article 12 read with Article 16.3.1 of
the Power Purchase Agreements dated 6.10.2017
between SB Energy Three Private Limited and Solar
Energy Corporation of India Limited

18.

175/MP/2020

NEEPCO

Petition for relaxation of the provisions of Regulation 42
of the Central Electricity Regulatory Commission
(Terms and Conditions of Tariff) Regulations, 2019
dealing with the manner of computing the capacity
charges effective 1.4.2020 in so far as the Gas Based
Generating Stations of North Eastern Electric Power
Corporation Limited.

19.

178/MP/2020

MSETCL

Petition under Section 79 of the Electricity Act, 2003 to
adjudicate upon the dispute between the Petitioner and
the Respondent, Electricity Department of Union
Territory of Daman & Diu in accordance to the Bulk
Power Transmission Agreement entered into between
the parties on 6.9.2011.

14.2.2023
Tuesday

At 10.30 A.M.
Miscellaneous
Petitions

243/MP/2022

DBPL

Petition under Section 79(1)(f) of the Electricity Act,
2003 for recovery of Late Payment Surcharge on the
Monthly Bills of the Petitioner (On admission).

249/MP/2022

LKPL

Petitioner for Capacity Charges of Rs.76.18 Crores as
per the provisions of Power Purchase Agreement dated
31.3.1997(0On admission).

250/MP/2022

LKPL

Petitioner for reimbursement of Finance and
Procurement Costs as per Article 3.3 of Power Purchase




Agreement dated 31-3-1997(On admission).

251/MP/2022

LKPL

Petitioner for reimbursement of Bank Guarantee
Commission being part of Finance and Procurement
Costs as claimed vide Supplementary Bills bearing No.
003 dated 21.03.2011, 004 dated 27.03.2012, 005 dated
01.03.2013, 006 dated 14.03.2014 and 007 dated
11.03.2015 and consequently direct the respondents 1
to 3 .to reimburse an amount of Rs.30,07,901/- being
their share of bill amount (On admission).

252/MP/2022

LKPL

Petition for direction to the Respondents to pay an
amount of Rs. 9,11,91,478/- towards reimbursement of
the Minimum Fuel Off-take Charges (imbalance charges,
cost of Ship or Pay Quantity and cost of deficiency
quantity of gas) as claimed by the Petitioner which are
part of monthly tariff bills (On admission).

53/MP/2023
alongwith
I.A.N0.11/2023

UPPCL

Petition under Section 79 of Electricity Act, 2003,
including Sections 79(1)(b) and 79(1)(f) read with the
provisions of Power Purchase Agreement dated
17.05.2021 executed between the Petitioners and the
Respondent No. 1, Teesta Urja Limited seeking setting
aside of the letter dated 30.01.2023 issued by
Respondent No. 1 purportedly under Clause 19.2 of the
Power Purchase Agreement conveying its intention to
terminate the aforesaid agreement and its
consequential actions thereof( Interlocutory application
seeking ex-parte & ad-interim stay on the impugned
Letter dated 30.1.2023 bearing Reference No.
TUL/PS&R/0001/2021-22/028 (On admission) .

27/AT/2023

KITL

Application under Section 63 of the Electricity Act, 2003
for adoption of transmission charges with respect to the
transmission system to be implemented by Kishtwar
Transmission Limited.

28/TL/2023

KITL

Application under Sections 14, 15 and 79 (1) (e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2009 with respect to grant
of transmission license to Kishtwar Transmission
Limited.

160/MP/2022

KTL

Petition under Sections 79(1)(c), 79(1)(d) and 79(1)(k) of
the Electricity Act, 2003 read with Regulation 4 of the
Central Electricity Regulatory Commission (Sharing of
Revenue Derived from Utilization of Transmission
Assets for Other Business) Regulations, 2020 for giving
prior intimation of undertaking the telecommunication
business by the Petitioners in compliance with the letter
dated 4.5.2022( Part-heard)

10.

339/MP/2022

TREPL

Petition under Section 79(1)(b) and (f) of the Electricity
Act, 2003 read with Article 16.3.1 of the Power Purchase
Agreement dated 29.10.2021 executed between Tunga
Renewable Energy Private Limited and Solar Energy
Corporation of India Limited seeking extension in the
timelines for achieving Conditions Subsequent and
Scheduled Commissioning Date of the 190 MW wind
power project being set up by Tunga Renewable Energy
Private Limited in Karnataka.

11.

187/MP/2022
alongwith LLA.
No.70/2022

Powerica

Petition under Section 79 of the Electricity Act, 2003
along with statutory framework and the Transmission
Service Agreement dated 23.10.2019 executed between
Jam Khambaliya Transco Limited and Powerica Limited
and the Long-Term Access Agreement dated 17.10.2019
executed between Power Grid Corporation of India
Limited and Powerica Limited seeking directions to
JKTL/CTU/PGCIL not to raise invoices for transmission
charges till the SCOD of the Petitioner's Project
(Interlocutory application seeking interim relief).




12.

364/TD/2022

SEL

Petition seeking for Down-gradation of the Inter State
trading license from category-l to category- V as
granted to the Petitioner and for change in name of the
Inter State trading licence of the Petitioner.

13.

164/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 27.07.2016, executed between Parampujya Solar
Energy Pvt. Ltd. and NTPC Ltd., for seeking approval of
Change in Law events due to enactment of the GST
Laws(Received by way of Remand from APTEL)..

14.

165/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 02.08.2016, executed between the Parampujya
Solar Energy Pvt. Ltd. (PSEPL) and Solar Energy
Corporation of India Ltd., for seeking approval of
Change in Law events due to enactment of the GST
Laws (Received by way of Remand from APTEL)..

15.

206/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 26.12.2016, executed between Parampujya Solar
Energy Pvt. Ltd. and NTPC Ltd., for seeking approval of
Change in Law events due to enactment of the GST
Laws (Received by way of Remand from APTEL)..

16.

209/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 23.08.2016, executed between the Parampujya
Solar Energy Pvt. Ltd. and NTPC Ltd., for seeking
approval of Change in Law events due to enactment of
the GST Laws (Received by way of Remand from
APTEL).

17.

226/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreement dated
27.07.2016, executed between the Parampujya Solar
Energy Pvt. Ltd. and NTPC Ltd., for seeking approval of
Change in Law events due to enactment of the GST
Laws (Received by way of Remand from APTEL).

18.

212/MP/2018

PSEPL

Petition under Section 79 of the Electricity Act, 2003
read with Article 12 of the Power Purchase Agreement
dated 19.07.2016, executed between the Parampujya
Solar Energy Pvt. Ltd. and Solar Energy Corporation of
India, for seeking approval of Change in Law events due
to enactment of the GST Laws (Received by way of
Remand from APTEL).

19.

207/MP/2018

WSMPL

Petition under Section 79 of the Electricity Act, 2003
read with Article 12 of the Power Purchase Agreement
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Limited and Solar Energy
Corporation of India Limited, for seeking approval of
Change in Law events due to enactment of the GST
Laws (Received by way of Remand from APTEL).

20.

210/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL).

21.

352/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL)..

22.

355/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements




dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL)..

23.

358/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL)..

24,

359/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL)..

25.

388/MP/2018

WSMPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 22.09.2016, executed between Wardha Solar
(Maharashtra) Private Ltd. and Solar Energy Corporation
of India Ltd. for seeking approval of Change in Law
events due to enactment of the GST Laws (Received by
way of Remand from APTEL).

26.

395/MP/2018

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 04.08.2016, executed between the Parampujya
Solar Energy Pvt. Ltd. and NTPC Ltd., for seeking
approval of Change in Law events due to enactment of
the GST Laws (Received by way of Remand from
APTEL)..

27.

4/MP/2019

PSEPL

Petition under Section 79 the Electricity Act, 2003 read
with Article 12 of the Power Purchase Agreements
dated 02.08.2016, executed between Parampujya Solar
Energy Private Limited. and Solar Energy Corporation of
India Ltd. for seeking approval of Change in Law events
due to enactment of the GST Laws (Received by way of
Remand from APTEL)..

28.

43/MP/2019

PDPL

Petition under Sections 79 of the Electricity Act, 2003
read with Article 12 of the PPAs dated 16.09.2016
claiming Carrying Cost on Change in Law compensation
granted by the Order of the Ld. Commission dated
19.9.2018 in Petition No 50/MP/2018(Received by way of
Remand from APTEL).

29.

282/MP/2019

A(MP)GPL

Petition under Section 142 of the Electricity Act, 2003
for non-compliance of the order dated 3.12.2018 in
Petition No. 242/MP/2017 by Power Grid Corporation of
India and for issuance of appropriate direction to Power
Grid Corporation of India for payment of amount to be
refunded after deduction of relinquishment charges
from the enchased Bank Guarantee furnished by the
Petitioner along with interest.

30.

273/IMP/2021

NTPC

Petition under Section 79 (1) (a) of the Electricity Act,
2003 read with Article 12 of the Power Purchase
Agreement dated 21.12.2018 executed between NTPC
Limited and Uttar Pradesh Power Corporation Limited,
seeking compensation due to increase in costs on
account of change in rate of Goods & Services Tax
amounting to a Change in Law event with respect to the
Solar PV Power Project having Project capacity of 140
MW at Bilhaur, Uttar Pradesh.

31.

195/MP/2022
alongwith
I.A.Nos. 49&

EPTCL

Petition under Section 79(1), (c) (d) and (f) read with
Section 142 of the Electricity Act, 2003. The Petitioner is
seeking the adjudication of certain disputes which have




68/2022

arisen qua it and the Respondents on payment of
applicable transmission charges as well as seeking
compliance of the Order dated 14.3.2022 in Petition No.
145/TT/2018 (Interlocutory application for interim reliefs

& status- quo).

32.

253/MP/2022

MBPMPL

Petition under Section 79 of the Electricity Act, 2003
read with Articles 11 & 22 of the Pilot Agreement for
Procurement of Power dated 25.02.2019 and Pilot Power
Supply Agreement dated 26.2.2019 seeking directions to
PTC/Haryana Power Purchase Centre to make payment
of Rs. 12,64,54,644/- claimed under Tariff Invoice dated
2.5.2020 raised by MB Power for the month of April 2020
in terms of the PPA.

14.2.2023
Tuesday

At 3.00 P.M.
Miscellaneous
Petitions

85/MP/2022
alongwith
I.A.N0.24/2022

PSPCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions regarding the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for urgent listing and seeking
interim reliefs).

123/MP/2022
alongwith
I.A.N0.10/2023

HPPC

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for interim reliefs).

246/MP/2022
alongwith
I.A/N0s.8,12/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions with regards to the Power Purchase
Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application to bring on record
additional documents & for interim reliefs).

15.2.2023
Wednesday
At 3.30 P.M.
Miscellaneous
Petitions

85/MP/2022
alongwith
I.A.N0s.24/2022&
9/2023

PSPCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions regarding the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory applications for urgent listing and seeking
interim reliefs) (Part-heard).

123/MP/2022
alongwith
I.A.N0.10/2023

HPPC

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for interim reliefs) (Part-
heard).

246/MP/2022
alongwith
I.A/Nos.8,12/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions with regards to the Power Purchase
Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application to bring on record
additional documents & for interim reliefs) (Part-heard).

16.2.2023
Thursday

At 10.30 A.M.
Generation Tariff
Petitions

255/MP/2022

TPL

Petition under Section 79(1)(b) and 79(1)(f) of the
Electricity Act, 2003 read with Article 12 of the long-term
Power Purchase Agreement dated 03.05.2019 entered
into between Torrent Solargen Limited and Solar Energy
Corporation of India Limited for approval of Change in
Law events and consequential compensation (On
admission).

256/MP/2022

PSPCL

Petition under Section 79(1)(f) of the Electricity Act,
2003 seeking (i) recovery of fixed charges paid by the
petitioner to the respondent for the Anta, Auriya and
Dadri Power Plants of the Respondent for the period
from 12.8.2021 till 12.2.2022(0On admission)..

261/MP/2022

DIL

Petition under Section 79(1)(b) of the Electricity Act,
2003 read with Article 10 of the Case-1 long-term Power
Purchase Agreement dated 27.11.2013 along with
Addendum No. 1 dated 20.12.2013 seeking an in-
principle approval of the additional Capital Expenditure
to be incurred on account of installation of De-NOx




System necessitated by a Change in Law event i.e,
Environment (Protection) Amendment Rules, 2015 dated
7.12.2015, Environment (Protection) Amendment Rules,
2018 dated 28.6.2018, Environment (Protection)
Amendment Rules, 2020 and Environment (Protection)
Amendment Rules, 2021 issued by the Ministry of
Environment, Forest and Climate Change read with the
letter dated 1.10.2021 issued by Maharashtra Pollution
Control Board(On admission)..

283/MP/2022

JSWREL

Petition under Section 79 of the Electricity Act 2003
seeking declaration of “Change in Law” on account of
change in Goods and Services Tax slabs vide
Notification No. 8/2021-Central Tax (Rate) dated
30.9.2021 read with G.O. (MS) No. 121 bearing
Notification No. II(2)/CTR/671(e-1)/2021 dated 4.10.2021
issued by the Government of Tamil Nadu in terms of
Article 12 of the Power Purchase Agreement dated
1.5.2021 executed between JSW Renew Energy Limited
and Solar Energy Corporation of India Limited (On
admission).

286/MP/2022

JSWREL

Petition under Section 79 of the Electricity Act 2003
seeking declaration of “Change in Law” on account of
change in Goods and Services Tax slabs vide
Notification No. 8/2021-Central Tax (Rate) dated
30.9.2021 read with G.O. (MS) No. 121 bearing
Notification No. II(2)/CTR/671(e-1)/2021 dated 4.10.2021
issued by the Government of Tamil Nadu in terms of
Article 12 of the Power Purchase Agreement dated
27.7.2021 executed between JSW Renew Energy Limited
and Solar Energy Corporation of India Limited (On
admission)

209/MP/2017
alongwith
I.A.No.52/2019

ADHL

Petition for approval of Transmission Charges,
Transmission Losses and other Conditions for use of
the 176.5 km long 220KV Double Circuit Dedicated
Transmission Line of Allain Duhangan Hydro Project- In
Remand of proceedings arising out of Petition No.
259/MP/2010 by Hon'ble Supreme Court of India
(Interlocutory application to take on record additional
documents etc.) (Received by Remand) .

332/MP/2020
alongwith
I.A.Nos.
18&65/2022and
51/2023

OKWPL

Petition under Section 79(1)(c) and (f) of the Electricity
Act, 2003 for adjudication of dispute arising out of the
action of Power Grid Corporation of India in seeking
opening of a Letter of Credit in favour of PGCIL towards
PoC charges for the unutilized Long-Term Access for
50MW capacity (Interlocutory application to bring on
record the subsequent facts and amendments of prayer
clause).

49/RP/2022

NLCIL

Petition seeking review of the Order dated 30.9.2022 in
Petition No. 365/GT/2020(On admission).

17/RP/2022

NLCIL

Petition for review of the order dated 24.3.2022 and
corrigendum order dated 26.4.2022 in Petition No.
452/MP/2019 relating to approval for revision of Lignite
Transfer Price of NLCIL Mines for the 2014-19 tariff
period as per Ministry of Coal guidelines dated 2.1.2015.

10.

30/RP/2022

NLCIL

Petition seeking review of order in Petition 173/MP/2020
dated 10.6.2022 on account of Lignite Transfer Price on
account of trued up in respect of Barsingsar Mines as
per MoC guidelines for control period 2014-19.

11.

563/GT/2020

NTPC

Petition for revision of tariff of Kudgi Super Thermal
Power Station St-I (3X 800 MW) for the period from Unit-I
COD i.e. 31.7.2017 to 31.3.2019 after the truing up
exercise

12.

29/GT/2021

NTPC

Petition for approval of tariff of Kudgi Super Thermal
Power Station Stage- | (3x800 MW) for the period from
1.4.2019 to 31.3.2024.
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13.

450/GT/2020

NTPC

Petition for revision of tariff of Tanda Thermal Power
Station (440 MW) for the period from 1.4.2014 to
31.3.2019 after truing-up

14.

445/GT/2020

NTPC

Petition for approval of tariff of Tanda Thermal Power
Station (440 MW) for the period from 1.4.2019 to
31.3.2024.

15.

236/GT/2021

NTPC

Petition for approval of tariff of Barh Super Thermal
Power Station, Stage-1 (3x660 MW) for the period from
anticipated COD of Unit#1 (1.11.2021) to 31.3.2024.

16.

58/GT/2022

NTPC

Petition for approval of tariff of Darlipali Super Thermal
Power Station Stage-l (2x800 MW) for the period from
COD of Unit-l (i.e. 1.3.2020) to 31.3.2024 based on
audited financial accounts as on actual COD of Unit-1.

17.

348/GT/2022

NTPC

Petition for determination of tariff on installation of
various Emission Control Systems at National Capital
Thermal Power Station (NCTPS), Dadri Stage-Il (980MW)
in compliance of Revised Emission Standards.

18.

51/GT/2021

NEEPCO

Petition for approval of tariff of Kameng Hydro Electric
Power Plant (KaHEP) (4 X 150 = 600 MW) for the period
from COD (Actual for U#1 & 2 and projected for U#3 & 4)
to 31.3.2024.

19.

41/RP/2022

HVPNL

Petition seeking review of the Order dated 25.6.2022 in
Petition No. 159/TT/2021.

20.

197/MP/2020

NERLDC

Petition under Section 28 (3) (e) of the Electricity Act,
2003 read with Clause 1.5 of IEGC 2010 for
establishment and maintenance of Communication
facilities by the users of the North-Eastern Region in
terms of Clause 4.6.2 of IEGC, 2010, read with
Regulation 6(3) of CEA (Technical Standards for
Connectivity to the Grid) Regulation, 2007 to ensure
availability of reliable real time data at NERLDC.

21.

201/MP/2020

NERLDC

Petition under section 28 (3) (e) of the Electricity Act,
2003 read with clause 1.5 of IEGC 2010 for
establishment and maintenance of Communication
facilities by the users of the North-Eastern Region in
terms of Clause 4.6.2 of IEGC, 2010, read with
Regulation 6(3) of CEA (Technical Standards for
Connectivity to the Grid) Regulation, 2007 to ensure
availability of reliable real time data at NERLDC.

22.

263/MP/2020

NERLDC

Petition under section 28 (3) of the Electricity Act, 2003
read with clause 1.5 of IEGC 2010 for establishment and
maintenance of Communication facilities by the users of
the North-Eastern Region in terms of Clause 4.6.2 of
IEGC, 2010, read with Regulation 6(3) of CEA (Technical
Standards for Connectivity to the Grid) Regulation, 2007
to ensure availability of reliable real time data at
NERLDC.

23.

198/MP/2020

NERLDC

Petition for providing protection systems having
reliability, selectivity, speed and sensitivity and keeping
them functional in terms of Regulation 5.2 (I) of the
CERC (Indian Electricity Grid Code) Regulations 2010
read along with Regulation 3 (e) of the Central
Electricity Authority (Grid Standards) Regulations, 2010
, ensuring proper inspection & patrolling and
maintenance of Sub-station and lines in terms of
Regulation 5 read along with Regulation 23 &
Regulation 24 of the Central Electricity Authority (Grid
Standards) Regulations, 2010 for ensuring security of
the North Eastern Grid as well as the interconnected
Indian Grid and reliable operation as per clause No. 6.2
of Central Electricity Authority (Manual on Transmission
Planning Criteria), 2013.

24,

259/MP/2020

NERLDC

Petition for providing protection systems having
reliability, selectivity, speed and sensitivity and keeping
them functional in terms of Regulation 5.2(1) of the
Central Electricity Regulatory Commission (Indian
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Electricity Grid Code) Regulations, 2010 read along with
Regulation 3(e) of the Central Electricity Authority (Grid
Standards) Regulations, 2010, ensuring proper
inspection & patrolling and maintenance of substation
and lines in terms of Regulation 5 read along with
Regulation 23 and 24 of Central Electricity Authority
(Grid Standards) Regulations, 2010 for ensuring
security of North Eastern Grid as well as the
interconnected Indian Grid and reliable operation as per
Clause 6.2 of the Central Electricity Authority Manual on
Transmission Planning Criteria, 2013.

25. 235/MP/2021 BWEPL Petition under Section 79(1)(f) read with Section 79
(1)(a) and (b) of the Electricity Act, 2003 read with the
Guidelines for Tariff Based Competitive Bidding
Process for Procurement of Power from Grid Connected
Wind Power Projects, 2017 as amended from time to
time seeking declaration of discharge from any
obligation and liability to the Respondent under the
Request for Selection No. ECI/C&P/WPD/1200MW/T7
/RfS/022019 dated 22.2.2019, Letter of Award dated

19.6.20109.

16.2.2023 1. 85/MP/2022 PSPCL Petition under Section 79(1)(b) and (f) read with Section
Thursday alongwith 63 of the Electricity Act, 2003 for adjudication and
At 4.00 P.M. I.A.N0s.24/2022& directions regarding the Power Purchase Agreement
Miscellaneous 9/2023 dated 22.4.2007 with Coastal Gujarat Power Limited
Petitions (Interlocutory applications for urgent listing and seeking

interim reliefs) (Part-heard).
2. 123/MP/2022 HPPC Petition under Section 79(1)(b) and (f) read with Section
alongwith 63 of the Electricity Act, 2003 for adjudication and
I.A.N0.10/2023 directions in regard to the Power Purchase Agreement

dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for interim reliefs) (Part-

heard).
3. 246/MP/2022 MSEDCL Petition under Section 79(1)(b) and (f) read with Section
alongwith 63 of the Electricity Act, 2003 for adjudication and
I.A/Nos.8,12/2023 directions with regards to the Power Purchase

Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application to bring on record
additional documents & for interim reliefs) (Part-heard).

21.2.2023 1. 263/MP/2022 MPPMCL Petition under Section 79 of the Electricity Act, 2003 for
Tuesday direction to Odisha Power Transmission Co. Ltd
At 10.30 A.M. (OPTCL) to make refund of excess paid wheeling
Miscellaneous charges & short-term open access charges along with
Petitions interest in respect of its transmission system of 220 KV

D/C Rourkela -Tarkera - Budhipadar - Korba

(Budhipadar - Korba Circuit 2 & 3 - Odisha portion) line
and associated S/S bays to the Petitioner (On
admission).

2. 280/MP/2022 PCKL Petition under Section 79(1)(f) and 79(1)(k) of the
Electricity Act, 2003 read with Regulation 13(11) of the
CERC (Sharing of Inter-State Transmission Charges and
Losses) Regulations,2020, Procedure No.5.12 of
NLDC?s Procedure for Computation and sharing of
Inter-State  Transmission  System Charges and
Regulation 111 to 113 & 115 of CERC ( Conduct of
Business Regulations) 1999 for directions to NLDC to
implement the provisions of Sharing Regulations 2020
and detailed procedure and to exclude the quantum of
power drawn using State Transmission Lines from the
bus-bar of the Generating Station TPS (3X800 MW in
phase-1) of NTPC Limited, drawn through State
Transmission Network from the total LTA considered for
computation of ISTS charges and losses(On admission).
3. 281/MP/2022 POSOCO Application under sub-section (4) of section 28 of
Electricity Act 2003 read with Regulation 13 (3) of
Central Electricity Regulatory Commission (Fees &
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Charges of Regional Load Despatch Centre and other
related matters) Regulations, 2019 for Mid-term truing
up of NLDC Fees & Charges for the control period 2019-
24(On admission).

302/MP/2022

THDC

Petition under Section 79(1)(f) of the Electricity Act 2003
for (i) approval of ‘Change in Law’ and seeking an
appropriate mechanism for grant of an appropriate
adjustment/ compensation to off-set financial/
commercial impact of change in law events on account
of imposition of water tax as a result of operation of the
Uttarakhand Water Tax on Electricity Generation Act,
2012 (AdhiniyamSankhya 09 of 2013) in terms Power
Purchase Agreements entered by THDC India Limited in
relation to Tehri Hydro Electric Power Project (1000 MW)
and Koteshwar HEP (400 MW) with different
beneficiaries(On admission).

10/MP/2023

RTL

Petition for approval under Section 17 (3) and (4) of the
Electricity Act, 2003 for bringing on record the
appointment of Vardhman Trusteeship Pvt. Ltd./
Respondent No. 2 as the Security Trustee and for
creation of security interest over assets of Petitioner in
favour of the Security Trustee, acting on behalf of and
for the benefit of the Lenders (and for any subsequent
transferees, assign, novatees thereof and any
refinancing lenders to the Project), by way of
hypothecation and equitable mortgage on the Project
assets, pursuant to unattested deed of Hypothecation,
Declaration and Undertaking and other Financing
Agreements, for the development of the Transmission
Project.

180/MP/2022

POSOCO

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for NLDC for the financial year 2019-20.

198/MP/2022

NRLDC

Petition under sub-section (4) of section 28 of Electricity
Act 2003 read with Regulation 32 of Central Electricity
Regulatory Commission (Fees & charges of Regional
Load Despatch Centre and other related matters)
Regulations, 2019 for approval of Performance Linked
Incentive for NRLDC for the financial year 2019-20.

200/MP/2022

WRLDC

Petition for approval of Performance Linked Incentive
for Western Regional Load Despatch Centre for the FY
2019-20.

232/MP/2022

SRLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of CERC
(Fees & charges of Regional Load Despatch Centre and
other related matters) Regulation 2019 for approval of 5.
Performance Linked Incentive of SRLDC for financial
year 2019-20. It is requested to admit the Application for
hearing at an early date.

10.

199/MP/2022

ERLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for ERLDC for the financial year 2019-
20.

11.

239/MP/2022

NERLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for NERLDC for the financial year 2019-
20.
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12.

244/MP/2022

POSOCO

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for NLDC for the financial year 2020-21.

13.

214/MP/2022

NRLDC

Petition under sub-section (4) of section 28 of Electricity
Act 2003 read with Regulation 32 of Central Electricity
Regulatory Commission (Fees & charges of Regional
Load Despatch Centre and other related matters)
Regulations, 2019 for approval of Performance Linked
Incentive of NRLDC for the financial year 2020-21.

14.

238/MP/2022

WRLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for WRLDC for the financial year 2020-
21.

15.

231/MP/2022

SRLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for SRLDC for the financial year 2020-
21.

16.

236/MP/2022

ERLDC

Petition under Sub-Section (4) of Section 28 of
Electricity Act 2003 read with Regulation 32 of Central
Electricity Regulatory Commission (Fees & charges of
Regional Load Despatch Centre and other related
matters) Regulations, 2019 for approval of Performance
Linked Incentive for ERLDC for the financial year 2020-
21.

17.

237/MP/2022

NERLDC

Petition for approval of Performance Linked Incentive
for NERLDC for the financial year 2020-21.

18.

211/MP/2022

MBPMPL

Petition under Section 79 of the Electricity Act, 2003
read with Article 8.4.1, 8.4.2 and 8.4.11 of Schedule | of
Power Purchase Agreement dated 20.01.2014 read with
CERC (Procedure, Terms and Conditions for grant of
trading licence and other related matters) Regulations,
2020 seeking directions to PTC India Ltd. to comply with
its statutory and contractual obligation to establish and
operate a valid Escrow Arrangement and Letter of
Credit as Payment Security Mechanism in favour of MB
Power (Madhya Pradesh) Limited.

19.

161/MP/2022

CEPL

Petition under Section 79 of the Electricity Act, 2003
read with Section 11(2), along with Regulation 111-113
of the CERC Conduct of Business Regulations, 1999
inter-alia seeking pass through of energy charges (ECR)
for the power supplied to the Respondent No. 1/
TANGEDCO under the Power Purchase Agreement
dated 19.12.2013, in terms of the directions dated
5.5.2022, 13.5.2022, 20.5.2022 and 27.5.2022 issued by
the Ministry of Power, Government of India under
Section 11(1) of the Electricity Act, 2003.

20.

162/MP/2022

IL&FS

Petition under Section 79 of the Electricity Act, 2003
read with Section 11(2), along with Regulation 111-113
of the Central Electricity Regulatory Commission
(Conduct of Business)Regulations, 1999 inter-alia
seeking pass through of energy charges (ECR) for the
power supplied to the Respondent No. 1/TANGEDCO
under the Power Purchase Agreement dated 12.12.2013,
in terms of the directions dated 5.5.2022, 13.5.2022,
20.5.2022 and 27.5.2022 issued by the Ministry of Power,
Government of India under Section 11(1) of the
Electricity Act,
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2008.

21.

562/MP/2020
alongwith
I.A.N0.15/2023

JPL

Petition under Section 79(1) (b) & (f) of the Electricity
Act, 2003 read with clause 4.7 of the Competitive
Bidding Guidelines and Article 13 of the Power
Purchase Agreements dated 7.8.2008 and 20.1.2009
entered into by Jhajjar Power Limited with Uttar
Hharyana Bijli Vitran Nigam Limited, Dakshin Haryana
Bbijli Vitran Nigam Limited and Tata Power Trading
Company Limited respectively in relation to seeking
compensation for decrease in revenues and increase in
the costs as a result of change in law events(
Interlocutory application for amendments of the
Petition).

22.

109/MP/2022
alongwith
I.A.N0.17/2022

JPL

Petition under Sections 79(1)(b) and 79(1)(f) of the
Electricity Act, 2003 seeking for quashing of the
communications containing letters dated 16.12.2020
and 11.2.2022, issued by the Respondents thereby
misinterpreting the provision of Misdeclaration provided
under the Article 11 of the Pilot Agreement for
Procurement of Power (PAPP)/ Pilot Power Supply
Agreement (PPSA), and accordingly seeking directions
upon the said Respondent to refund the amount of Rs.
46.16 Lakhs already deducted & to not deduct any
amount (including Rs. 25.35 crores as indicated in PTC
letter dated 11.2.2022) on this account from the monthly
energy bills issued / to be issued by the Petitioner
alongwith interest/ carrying cost, and consequent
directions to adhere to the provisions of the PAPP/
PPSA in their letter and spirit (Interlocutory application
for interim reliefs).

23.

244/MP/2021

AREPRL

Petition under Sections 79(1)(c) and Section 79 (1) (f) of
the Electricity Act, 2003 seeking deferment of the
operationalization date of the 1000 MW Long Term
Access granted to Adani Renewable Energy Park
Rajasthan Ltd. by Central Transmission Utility to match
with the completion and commissioning of Solar Park,
and exemption from liability of paying transmission
charges until such time, on account of force majeure
events.

24,

227/MP/2022
alongwith
I.A.N0.55/2022

ReNewAP2

Petition under Section 79 of the Electricity Act, 2003
seeking to set aside Transmission Charges bills raised
by CTUIL and declaration that the Petitioners stands
discharged from performance under, Transmission
Service Agreement dated 29.01.2018, LTA Agreement
dated 29.01.2018 (Tranche 1), Agreement for Long Term
Access dated 06.09.2018 (Tranche 2) and Bipartite
Connection Agreement dated 11.01.2019 executed
between ReNew Power Pvt. Ltd. and Central
Transmission Utility of India Ltd. (earlier Power Grid
Corporation of India Ltd.) on account of Force Majeure
and impossibility of performance under the Power
Purchase Agreement dated 23.5.2022 executed with
Solar Energy Corporation of India Ltd and
consequential relief thereto (Interlocutory application
for interim reliefs)

25.

56/MP/2022

RWEPL

Petition under Sections 63 and 79 of the Electricity Act,
2003 read with the Competitive Bidding Guidelines and
Articles 11 and 13 of the Power Purchase Agreement
dated 23.5.2018 executed between ReNew Wind Energy
(AP2) Private Limited and Solar Energy Corporation of
India Limited.

21.2.2023
Tuesday

At 4.00 P.M.
Miscellaneous
Petitions

85/MP/2022
alongwith

I.A.N0s.24/2022&

9/2023

PSPCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions regarding the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory applications for urgent listing and seeking
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interim reliefs) (Part-heard).

123/MP/2022
alongwith
I.A.N0.10/2023

HPPC

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for interim reliefs) (Part-
heard).

246/MP/2022
alongwith
I.A/N0s.8,12/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions with regards to the Power Purchase
Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application to bring on record
additional documents & for interim reliefs) (Part-heard).

56/MP/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 seeking Specific
Performance of the Power Purchase Agreement dated
22.4.2007 with Coastal Gujarat Power Limited (On
admission)

22.2.2023
Wednesday
At 10.30 A.M.
Miscellaneous
Petitions

116/MP/2022

DBPL

Petition under Section 79(1)(b) read with Section 79(1)(f)
of the Electricity Act, 2003 seeking, inter-alia quashing
of the purported invoice dated 14.12.2021 raised by the
Respondent No. 1 on the Petitioner and for refund of Rs
59,58,745/- wrongfully and illegally deducted by the
Respondents.

202/MP/2022

NTPC

Petition under Section 62(a) and 79(1)(a) of the
Electricity Act, 2003 read with Regulation 8(3)(ii) and 8
(7) of the CERC (Terms and Conditions of Tariff)
Regulations, 2014 read with Regulation 111 of the CERC
(Conduct of Business) Regulations, 1999 for recovery of
Additional Expenditure, in Sipat STPS Stage-l (3x660
MW) and Sipat STPS Stage-Il (2x500 MW), incurred due
to sharing of transportation cost of fly ash consequent
to Ministry of Environment and Forest, Government of
India Notification dated 25.1.2016 as Change in Law?
event and in terms of Order dated 5.11.2018 in Petition
No 172/MP/2016, Order dated 14.4.2022 in Petition No
240/GT/2020 and Order dated 29.5.2022 in Petition No
452/GT/2020.

185/MP/2021

RKMPPL

Petition under Section 79 (1)(b), 79 (1)(f) and 79 (1)(k)of
the Electricity Act, 2003,read with Article 8.6.7 of the
PPA dated 15.03.2016 executed between the RKM
Powergen Private limited (hereinafter referred to as
‘Petitioner’) and the Uttar Pradesh Power Corporation
Limited (hereinafter referred to as ‘UPPCL/ Respondent
No.1’,imploring by the Commission to direct the
Respondent No. 1 to make payments, to the Petitioner
of the amounts outstanding in terms of the PPA on
account of Late Payment Surcharge; reimbursement of
the illegally deducted penalty for short supply of power.

305/MP/2022

RKMPPL

Petition under Sections 79, including 79(1)(b) and
79(1)(f) of the Electricity Act, 2003 read with Article 19 of
the Power Purchase Agreement dated 18.05.2022
executed between RKM Powergen Pvt. Ltd. and Haryana
Power Purchase Centre (On admission)..

29/MP/2023

NRSSXXXVI

Petition seeking approval of this Commission under
Section 17(3) and 17(4) of the Electricity Act, 2003; read
with Articles 15.2.1 read with 15.2.4 of the Transmission
Service Agreement dated 13.01.2016 along with Articles
17.2.1 read with 17.2.4 of the Supplementary TSA dated
3.7.2017 for creating security interest over the assets
(immovable & movable), licenses/permits/approvals,
current assets, bank accounts as well pledge of equity
shares of the Petitioner in favour of SBICAP Trustee
Company Ltd., the Security Trustee on behalf of Kotak
Mahindra Bank and ICICI Bank, the lenders.
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584/MP/2020

JPL

Petition under Section 79(1)(b) read with Section 79(1)(f)
of the Electricity Act, 2003 for adjudication of the issues
arising out of the Power Supply Agreement (PSA) dated
26.12.2014 for supply of 100 MW and Power Sale
Agreement dated 31.12.2014 for supply of 115 MW of
power to Kerala State Electricity Board Ltd. (KSEBL)

217/MP/2022

NTPC

Petition under Section 62 and 79 (1) (a) of the Electricity
Act, 2003 read with Chapter-V of the Central Electricity
Regulatory Commission (Conduct of Business)
Regulations, 1999 for reimbursement of Ash
Transportation charges in Simhadri Super Thermal
Power Station, Stage-Il (2x500MW) in terms of Ministry
of Environment and Forest, Government of India
Notification dated 25.1.2016.

54/MP/2019

TRN-EPL

Petition under Section 79(1)(f) of the Electricity Act,
2003 seeking various reliefs against Respondents in
terms of PPAs dated 25.7.2013.

140/MP/2019

TRN-EPL

Petition under Section 79 (1) (f) of the Electricity Act,
2003 seeking various reliefs against Respondent No. 1
in terms of Power Purchase Agreement dated 25.7.2013

10.

351/TL/2022

G-II(A)TL

Application under Section 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2009 with respect to
Transmission License to Gadag IlI-A Transmission
Limited.

11.

189/MP/2022

NEEPCO

Petition for approval of proposal for Reconstruction,
Renovation & Modernization for life extension beyond
the normal useful life in respect of Kopili Power Station
(4x50 MW = 200 MW) of North Eastern Electric Power
Corporation Limited (NEEPCO), Shillong.

12.

204/MP/2022

PTCIL

Petition under Section 79(1) (f) of the Electricity Act,
2003 for adjudication of disputes between the
Petitioners and the Respondent under the Agreement
for Procurement of Power under Pilot Scheme-Il dated
28.10.2021 entered between the Petitioner No.1 and the
Respondent and the back-to-back Power Supply
Agreement under the Pilot Scheme-Il dated 22.10.2021
entered between the Petitioner No.1 and the Petitioner
No.2.

13.

375/MP/2022

IEX

Petition under Section 66 of The Electricity Act, 2003
read with the Regulation 5(4) and 25 of the CERC (Power
Market) Regulations, 2021 for approval of amendments
in Renewable Energy Certificate Contracts at Indian
Energy Exchange in accordance with the CERC (Terms
and Conditions for Renewable Energy Certificates for
Renewable Energy Generation) Regulations, 2022.

14.

39/RP/2022

DVPCA

Petition seeking review of the Order dated 10.6.2022 in
Petition No. 482/TT/2020.

By order of the Commission

Sd/
(T.D. Pant)
Joint Chief (Legal)
20.2.2023
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